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BEFORE THE NATIONAL GREEN TRUBUNAL, PRINCIPAL BENCH,
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...Applicant

Versus

State of Uttar Pradesh ...Respondent

REPLY AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE
GAUTAM BUDDHA NAGAR

I, Manish Kumar Verma, aged about 40 years, S/o. M.P. Verma,
presently posted as District Magistrate, Gautam Buddha Nagar do

hereby solemnly affirm and declare as under:

1. That in the above-noted capacity, | am well conversant
with the facts and records of the present case and am

authorized to swear the present affidavit.

2. That the above-noted matter came up for hearing on
28.11.2024, when this Hon’ble Tribunal directed the
Answering Respondent to file its reply to the Original

Application.

3. That the present case, registered on the basis of a letter

petition from the residents of M/s Gaur Green Vista

Residents Welfare Association regarding dumping of solid
waste in a dump site created by authorities illegally and in
violation of Solid Waste Management Rules, 2016 on an

empty parcel of land adjacent to Power Sub-Station of UP

\
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Power Transmission Corporation Ltd., situated at Makanpur

Colony, Sector 62, Noida.

4. That it has also been alleged that since last three years
Ghaziabad Development Authority, Nagar Nigam,
Ghaziabad, Nagar Parishad and Noida have made this
parcel of land as a dump site for solid waste and garbage
and heavy quantity of solid waste has been collected which
is causing health hazards, damaging environment,

contaminating ground water and polluting air.

5. That it has been further alleged that garbage collected at
dump site is unprocessed and contains biodegradable and
non-biodegradable garbage and thereby causing damage
to environment, foul toxic smell is emitted and all kinds of

serious health problems are being created.

6. That in pursuant to the above complaint, Hon’ble Tribunal

has passed following order on 28.11.2024 in the above

captioned matter:

“..3. Allegations made in the letter petition prima-
facie give rise to substantial question relating to environment
arising out of implementation of enactments mentioned in
Schedule 1 of NGT Act, 2010 but before taking further action
in the matter, we find it appropriate to obtain a factual report
and thus constitute a Joint Committee comprising District

Magistrate, Gautam Buddha Nagar; and, Uttar Pradesh
Pollution Control Board.,
\tv
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4. District Magistrate, Gautam Buddha Nagar shall be the

Nodal Authority for co-ordination and compliance of this

order....”

7. That it is humbly submitted that another application with
regards to same issue and location has been filed under
Section 14 and Section 15, read with Section 20 of the
National Green Tribunal Act, 2010 through authorized
Executive Committee Members and has been admitted as
Original Application No. 1257/2024, Gaur Green Vista Vs
State of Uttar Pradesh in the Hon’ble Chairperson Bench of

the Principal Bench of Hon’ble Tribunal.

8. That the said matter came up for hearing before the
Hon’ble Chairperson Bench on 25.10.2024 and a Joint
Committee comprising of representative of Member
Secretary, CPCB, Member Secretary, UP PCB. Regional
Officer, MOEF&CC, Lucknow and District Magistrate,
Gautam Budh Nagar was formed vide order dated
25.10.2024, relevant part of the said order has been

reproduced hereunder:

“..5. Issue Notice to the Respondents for filing
their replies by way of affidavit at least one week before

the next date of hearing.

6. The Applicant is directed to serve the Respondents and
file affidavit of service.

A

N



15

7. Having regard to the seriousness of the allegations
made in the OA, we also constitute a joint Committee
comprising of representative of Member Secretary,
CPCB, Member Secretary, UPPCB. Regional Officer,
MOoEF&CC, Lucknow and District Magistrate, Gautam
Budh Nagar who will act as the coordinating agency. The
Committee will visit the site, will ascertain the extent of
garbage that is dumped and the area covered with the
dumped  municipal  solid waste and  the
Authorities/persons responsible for dumping it and also

suggest punitive and remedial measures...”

The said matter has been listed on 18.02.2024 before

the Hon’ble Chairperson Bench.

9. That in compliance of orders of Hon’ble Tribunal dated
25.10.2024 in  Original Application  1257/2024,
nominations from Regional Office, Ministry of
Environment, Forest and Climate, Central Pollution Control
Board and Uttar Pradesh Pollution Control Board were
received vide letter dated 20.11.2024, 4.12.2024 and
25.11.2024 respectively. Copy of said letters is annexed as

Annexure | of the response.

10. That in compliance of orders of Hon’ble Tribunal
dated 25.10.2024 in Original Application 1257/2024 and
order dated 28.11.2024 in the present matter, that is Original
Application 1317/2024 and the allegations made with
regards to dumping of solid waste by Noida Authority,
Ghaziabad Development Authority and Municipal

Corporation, Ghaziabad, the undersigned has issued letters

A
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to Chief Executive Officer, NOIDA Authority,'Vice Chairman,
Ghaziabad Development Authority and Municipal
Commissioner, Municipal Corporation, Ghaziabad on
12.12.2024 to nominate officers to assist the Committee
constituted by the Hon’ble Tribunal in order to ascertain
facts and verify the allegations made in the petition. Copy of

said letters is annexed as Annexure I/ of the response.

That vide order dated 16.12.2024, the Joint Committee has
been directed to inspect the concerned area on 20.12.2024
along with officers of concerned Authorities and Urban Local

Bodies and put up the report. Copy of said order is annexed

as Annexure lll of the response.

That the site inspection has been done on 20.12.2024 and
complete report is awaited. During the course of inspection,
it has also come to light that another matter regarding
dumping of solid waste in said area by Nagar Palika Parishad,
Khoda Makanpur titled as Original Application 70 of 2024,
Deepak Joshi Versus State of Uttar Pradesh and Others is
sub-judice before the Hon’ble Bench and is listed in Court

No. Il of Hon’ble Tribunal on 06.03.2025.

That report with regards to remediation of legacy waste on
site and action plan for reclamation of area has been sought
from Executive Officer, Khoda Makanpur vide letter dated

03.01.2025 and same is awaited.

\.
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14. That detailed factual report along with findings of the Joint
Committee constituted by Hon’ble Tribunal in Original
Application No. 1257/2024, Gaur Green Vista Vs State of
Uttar Pradesh shall be placed before the Hon’ble Tribunal

within two weeks.

15. Thatitis humbly prayed that the present Reply may kindly be

taken on record by this Hon’ble Tribunal.

-

DEPONENT
VERIFICATION:

I, the deponent abovenamed, do hereby verify that the contents
of above reply are true and correct to my knowledge derived from
official record. No part of the same is false and nothing material has

been concealed therefrom.

VERIFIED ON THIS THE DAY OF JANUARY, 2025 AT NOIDA,
GAUTAM BUDDHA NAGAR.

DEPONENT
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WIgS H: XXI/ENV/NGT/CC/175/2024 }3 £3

foeriaR: 20.11.2024

Court matter/ Email

A,
et wRRT,
TaH I TR
$AW: dmgbn[at]nic[dot]in
fi5a: 0.A. NO. 1257 OF 2024 TITLED AS GAUR GREEN VISTA VS STATE OF U.F>
& ORS BEFORE THE HON’BLE, NGT, NEW DELHI-reg.
Sir,
Kindly refer to the above cited subject matter. In this Original Application the

applicant, which is a residential society with about 454 flats, has raised a complaint
about the illegal dumping of municipal solid waste at Makanpur Colony, Sector 62-A,

Noida.

The plea of the applicant is that the place of dumping is situated about 200 meters from
the National Expressway-3 (Delhi-Meerut Expressway and about 3 km from the Delhi-
Ghaziabad border) and less than 10 km away from Hindon Air Force Station and Hindon

Airport.

Submission of the learned Counsel for the Applicant is that the municipal solid waste
is illegally dumped in an area of about 1 sq. km. which is emitting a foul smell and
making it difficult for the residents of the area to live peacefully.

Learned Counsel for the Applicant during the course of hearing has referred to the
photographs collectively filed as Annexure A-2 to show the 2 extent of garbage that has
been dumped. He has submitted that the g_arbage has been dumped by the Ghaziabad
Development Authority, Nagar Nigam Ghaziabad and Noida Authority illegally, and it is
not a designated dump site. Along with the OA, certain news reports have also been
filed as Annexure A-3 reflecting the problem t.hat has been created on account of the
illegal dumping in the area concerned. Referring to Annexure A-4, he has submitted
that though the complaints were made to the Authorities, no action has been taken till

now.

The Hon'ble Tribunal was pleased to pass the order dated 25.10.2024, the relevant para
read as: '
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& "....7. Having regard to the serlousness of the auega:ci;:-l:s::::tcix q’;_eﬁ?:t w:_». 0
also constitute a joint Committee comprising ‘;{ tomal Officer, MoEF&mbecc
Secretary, CPCB, Member Secretary, yp PCB- f&q ar who will act as the
Lucknow and District Magistrate, Gautam Budh “:gw{ll ascertain the extent
coordinating agency. The Committee will visit thcii swi t,h the dumped municipal
of garbage that is dumped and the area covere ” r dumping it and also
solid waste and the Authorities/persons responsible fo

suggest punitive and remedial measures,

’ -

8. The Committee will submit the report within eight weeks.

. ) ' ; | dumping of solid
9. In the meanwhile, the authorities are directed to ensure that no illega P
waste in the area concerned takes place.

10. List on 18.02.2025."
d to represent

In compliance of above order, undersigned has been nominate 4 that for

this office in the joint committee constituted by Hon’ble NGT. It is reques
further correspondence you may contact on the details given below.

This is for your perusal & further necessary action.

HaT,
- 2ot/ -2
(AR ICEELI))
TgFd AR ATAE 29
$AT AEA: rocz.lko-mef@nic.in

_ AlE8T AT 7572038281

Copy for necessary action:

1. ¥eXF @9, AT, 78 e $Ad: mscb.cpcb@nic.in

2. §eH AT, ZNAWNH. F@751 $AT: ms@uppcb.in

3. & A, AR, owss| A rdlucknow.cpcb@gov.in

4. erlig faFd, g ddaad., TRy TR AT ronoida@uppcb.in

/ﬁ. 7787

. o172
(ARG RELIEY)
WgFd AdRATRE 9y
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Subject: Nomination of CPCB in compliance to Hon'ble NGT, PB order dafed 25.80.20 4/in
matter of Original Application No.1257/2024, Gaur Green Vista vs. State of UP & Ors.

Sir,

This is in reference to the above-cited subject matter wherein the Hon'ble NGT, Principal §:$ ‘é‘:’é -

order dated 25.10.2024 (Copy of the order is annexed), directed the following in Parag C 2[]24
7. as represented below:

*5. Issue Notice to the Respondents for filing their replies by way of affidavit at least one week before
the next date of hearning. . .

7. Having regard to the seriousness of.the allegations made in the OA, we also constitute a joint
Committee comprising of representative of Member Secretary, CPCB, Member Secretary, UP PCB.
Regional Officer, MOEF&CC, Lucknow and District Magistrate, Gautam Budh Nagar who will act as
the coordinating agency. The Committee will visit the site, will ascertain the extent of garbage that is
dumped and the area covered with the dumped municipal solid waste and the Authorities/persons

responsible for dumping it and also suggest punitive and remedial measures.”

In compliance with the abovementioned Hon'ble NGT order, Mrs. Suniti Parashar has been
nominated as CPCB official to represent the joint committee. ‘Details are given below :

Name :  Mrs. Suniti Parashar
Designation: Sclentic ‘C’

Email ID : sunitl.cpcb@gov.in
Mobile No. : 9868819711
This issues with the approval of the Competent authority.

ﬂ Yours faithfully.
/"-/,d, (Divya Sinha)
pa-\)22L Director & Divisional Head, UPC-Il

Encl: As above
Copy to:
1. Member Secretary, UPPCB : For Information, please.
2. DH, Law Section : For Information, ploase.
3.PSto MS : For kind formation of 'MS' Please.
: = | D
C (Divy4 Sinha)
# / N.C.SH tal
) G.B. Nagar p 3
S\ oy o 218 )] “wfereT W et A TR, TSl - 110032
N Gy Parivesh Bhawan, East Arjun Nagar, Delh{ - 110 03
PTAE Y [Tel : 43102030, 22305792, ATHIZT T e
~ Of/ - : ' ' /Website: www.

SIHBIN
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B e 4. Learned Counsel for the Applicant during the course of hearing has
referred to the photographs collectively filed as Annexure A4-2 1o show the extent of
garbage that has been dumped. He has submitted that the garbage has been dumped by
the Ghaziabad Development Authority, Nagar Nigam Ghaziabad and Noida Authority
illegally, and it is not a designated dump site. Along with the OA, certain news reports
have also been filed as Annexure A-3 reflecting the problem that has been created on
account of the illegal dumping in the area concerned. Referring to Annexure A-4, he
has submitted that though the complaints were made to the Authorities, no action has
been taken till now.

5. Issue Notice to the Respondents for filing their replies by way of affidavit at
Jeast one week before the next date of hearing.

6. The Applicant is directed to serve the Respondents and file affidavit of
service.

7. Having regard to the seriousness of the allegations made in the OA, we also
constitute a joint Commitlee comprising of representative of Member Secretary,
CPCB, Member Secrelary, UP PCB. Regional Officer. MoEF&CC, Lucknow and
District Magistrate, Gautam Budh Nagar who will act as the coordinating agency. The
Committee will visit the site, will ascertain the extent of garbage that is dumped and
the area covered with the dumped municipal solid waste and the Authorities/persons
responsible for dumping it and also suggest punitive and remedial measures.

8. The Committee will submit the report within eight weeks.

9. In the meanwhile, the authorities are directed to ensure that no illegal

dumping of solid waste in the area concerned takes place.
8. List on 18.02.2025....... "
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1- Member Secretary. CPCB. New Delhi (Email-mscb.cpecb@nic.in, 011- 22303655).

2- Additional Dircctor/Scientist ‘', MOEF&CC, Regional Office, Lucknow (Email-
rocz.lko-mef@nic.in. goimocfrolko@gmail.com. Phone-05222326696.
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Website : www.uppcb.com
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“...1. In this Original Application the applicant, which is a residential society with about 454 flats,

has raised a complaint about the illegal dumping of municipal solid waste at Makanpur Colony,
Sector 62-A, Noida.

2. The plea of the applicant is that the place of dumping is situated about 200 meters from the
National Expressway-3 (Delhi-Meerut Expressway and about 3 km from the Delhi-Ghaziabad
border) and less than 10 km away from Hindon Air Force Station and Hindon Airport.

3. Submission of the learned Counsel for the Applicant is that the municipal solid waste is illegally
dumped in an area of about 1 sq. km. which is emitting a foul smell and making it difficult for the
residents of the area to live peacefully. 9

4. Learned Counsel for the Applicant during the course of hearing has referred to the photographs
collectively filed as Annexure A-2 10 show the extent of garbage that has been dumped. He has
submitted that the garbage has been dumped by the Ghaziabad Development Authority, Nagar
Nigam Ghaziabad and Noida Authority illegally, and it isnot a designated dump site. Along with the
OA, certain news reporis have also been filed as Annexure A-3 reflecting the problem that has been
created on account of the illegal dumping in the area concerned. Referring to Annexure A-4, he has
submitted that though the complaints were made to the Authorities, no action has been taken till now.
5. Issue Notice to the Respondents for Sfiling their replies by way of affidavit at least one week before

the next date of hearing.

6. The Applicant is directed fo serve the Rcspondé/’i!s and file affidavit of service.

7. Having regard 1o the seriousness of the allegations made in the OA, we also constitute a joint
Committee comprising of representative of Member Sccretary, CPCB, Member Secretary, UP PCB.
Regional Officer, MoEF&CC, Lucknow and District Mugistrate, Gautam Budh Nagar who will act
as the coordinating agency. The Committee will visit the site, will ascertain the extent of garbage
that is dumped and the arca covered with the dumped municipal solid waste and the
Authorities/persons responsible for dumping it and also suggest punitive and remedial measures.

8. The Committee will submit the report withiweight weeks.,

9. In the meanwhile, the authorities ar, '&AR' syre that no illegal dumping of solid waste in
the area concerned takes place. %
10. List on 18.02,.2025...."
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